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ERRATA

In the English Translation of the Maharashtra Municipal Corporations
{Second Amendment) Ordinance, 2011 (Mah. Ord. XI1 of 2011) published
in the Maharashtra Government Guzette, Extraordinary No. 62,
Part VIII, dated the 21st May 2011, at pages 1-22,—

(@) on page 13, in line No. 28, for “web site”, read “website”;
(h) on page 15—
(i} in line No. 26, for “sub-section”, read “section”,

(ii) in clause 45, in the Marginal Note of section 43A,
for “Excercise”, read “Exercise” :

(c) on page 18, in line No. 14, for “it”, read “they”,
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